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7-95 LCaId counsel 1r.xanjit Das for 
LhC appicat,Sri S.K.Dhar. Learned 

cni sppltcattOr' 
term and within tim 
ç. F. of Rs 50' 

deposited vide 
430IJ3'-? No.. ... 0.. 

bated,i.'. 

S 

Sr.C/.S.C. •Mr.S.Ali has' 'received copy 

of the appiication'añd' éeks to appear 

for the respondents. 
The applicant is a ;;.,D*A4 ,, in Assan 

Hifis',' Sihr He had been trnsfcrre 
vi'ae Sig.No.A 2902 dated, 3195 and 
he.sbrnittedtPfeSefltat10fl dated 

4-2-95 to retain him in Silchar due to 
illness of his wife who is suffering 
from, Cancer('AnneXure 7). His order of 
transfer was rodified and he was poste 
to 1 A.R. for two years on rn edic a 1 

round due tp, 	of'hi wi 	th'' 
place of 7 A.R.(A$iriexüre 8) apç1 5 .... 

• •t 	• 

hshbrdered to complete moverent 

within 20.-7-95 (nr1exure 9). He contcn 

that Lhe fadt that his wife is under 

-treatment Pf Cancer i- known to the 

respondents. There is no facility of 
such treatment in Imphal, or in : 

Nigirimara, Nagaland but in Slichar 
She is under treat'i'Xmn the Cachar 
Cancer Hospital Society. Therefore 
hs cotention is 

 
A. 	he should be 

Ir 
I 
 eta in . ed in Silchar so that his 

contd/- 
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O.A.126V95. 	 4 1. 
rr 	1H 	'r 

a 	 • 	 • * 
	 7-7-95ife can! receive treatrnent, 

I' 	couns. .of. Ahe. 	 1es on • S S 	 ,. 	 . .1 t{j1-Q 	 . 	
.. the 
retion of admsi.o1jof 1tJ-1is 

41-ica:jon. Issue noijd drriije res-
.......... 	to ShOW:  cause why this app U- 

IC 	- Vt i-on hou1d not be admitted and •9v! 	 ii 	freef 	ight flcwed returnable on 
7-95.List on 21-7-95 for sh cause 

• 	.o:• 	

i 
and oj-dertjon of admission. 

'Head couns1 for parties regarding 
re.lif, prayer. Mr.S.Ali opposes 

jthe in-erim relief, Issue notice on the ) 1& 
• •• 	• 	. 	• • *  

1-bespondent4 4to show cause why interim • 	.• 	
' 	iiéf ptäyef 	 be granted .. ,•., •• . 
	thrnale on21-795. 

Pending disposal of the sh' cause 
operation of the impugned order dated 
6-6-95 (Annexure 8) and irrpugned order • * 	 '•. ... '. 	:. 	 No.VIII. 13013/19/A/951511 dated 

' 	
! • s e• 	•• • , .:;;- , 	• 4-I  • 	 22-6-95(Annexu'r 9) is- - hereby &tayed, 

List on 21-7-95 .foi how --caus.e and con-
sideratjon of interim relief prayer. 

j-Liberty to respordents to seek vacation of' 
4 • 

	 the stay order in the menatime. 
List on 21-7-95 for show cause, 

admission and further order. 
-. 	L t.-,.. 	 Copy of order be furnished to the 

*4' 	

c0unSe 1S of the parties. 

.1 	 . .•... 

4 
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• 	O.A. 126/95 

21.7.95 	Show cause has not been received. 

List on 28.7.1995 for disposal 

of show cause and consideration of 

admission. 

Interim order dated 7.7.95 

continues till disposal of show cause. 

c 

Member 

•3 /?x'c4 2/ 2) 

28.7.95 	Learned counsel 1:R. Das for 

- ' 	 the applicant. 

Mr S. Ali, learned Sr. C.G.S.C., 

for the respondents. 

/YYZ 
, ,-1') 	3 L4f t'

61 

4ti 	eet 

J t  
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Copy of the order to be 
furnished to the counseLfor the 
parti es. 

!Y Order: 

--,IT 
I),,, 

No show case has been received 

for admission as well as for interim 

relief prayer in response to order 

dated 7.7.1995. 

Heard learned counsel for 

admission and perused the application 

ibmitted by the applicant. The 

application is admitted. Isie notice on 

the respondents by Registered Post. 

Written statement to be riled on 

8.9.95 28 pray9d by Mr  AU. 

Heard couaself'or the parties on 

the interim relief prayer.  Pending 

disposal of the application the opera 

tion of' the impugned order dated 

6.6.1995 (Rnnexure-8) and impugned 

order No.VIII.13013/1 8/A/95/511 dated 	
( 

22.60995 (Annexurs-9) are stayed. The 

respondents aregiven liberty to apply 

for variation or cancellation of this 

interim order if so advised. 

Member 
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3 / Z 
8.9.95• 	Learned counsel hr R,Das for 

Cp 2- 	 the applicant is present. None is 

present for the respondents. Written 

statement has not been submitted. 

Adjourned to 3.11.1995. 

hem ~blr_  
p 

	

)M1'- 	 %.• 

10.11.95 	Counsel of the parties are 

present.wr.itten statement has not 
I been submitted. Since this is a trans-

fer matter list for hering on 8.12 .95 
In the meantime the respondents are 

	

\/2c 	 directed to submit written statement 
,• / , 	 with copy to the counsel of the 

applicant. 

Member  

•pg 

	

9 	
, 

8.12.95 	Counsel of the partos are 

present Learned Sr.C.O S.0 Mr Ali 

seeks further adjournment for filing 

written statement 

Adjourned to 5.1.96 for hearing. 

Member 

	

I 	
pg 

- 	

, 	 - 
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O.A. 126/95 

5 .1.96 	Counsel of the parties are present. 

• 	 Hearing adjourned to 9.2.96 cn 

the request of learned 'Sr.C.GS.0 Mr S. 

All. Mr R.Dag has no objection. 

/ 

Member 

? 	 pg 

	

9-2-96 	 Mr.S. 

	

9-2-96 	 L.earned Sr.C.G.S.C. Mr.S.Ali 

is present. Hearing adjourned to 15-396. 

mlir 

im 

15.3.96 	 Mr R. Das, learned counsel for the applicant- 

is present. None is present for the respondents. 

No written statement has been submitted till 

now though the application was admitted as far 

back as on 28.7.1995. In the circumstances an 

adverse inference can be drawn against the 

	

-L 	 respondents. However, as a last opportunity the 

	

V. 	 .. hearing of this O.A. is adjourned to 24.4.96. The 

- respondents may in the meantime submit the 

written statement, if so desire, with copy to 

the counsel for the applicant. 

IVI 2-- 	 Inform the respondent No.2, Director General, 
. 	2rr-$ 	 Assam Rifles, Shillong. 

-H. 
t 	 . 	. 	. 	 Member 

nkm 

- 	 . 
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O.A.No.126/95 

	

25.4.96 	 Mr S. Au, learned. Sr. C.G.S.C., 

for the respondents. 

List on 65.5.96 for hearing. 

Me 

nkm- 

	

6.5.96 	 Mr R.Das for the applicant and Mr 

S.lj,Sr.C.G.S.0 for the respondents are 
54 	 - 

present. 
Wr-itten statement has been submi-

tted and copy served on Mr Das today. Mr 

Das seeks short adjournment for considera 

tion b thè written statement. Time 
4 	 . 	 allowed. 

Hearing adjourned to 9.5.96. 

Member 

• 	 '. 	. pg 

	

9.54.96 	 Mr R.Das  for the applicant is 

present. Horever, Mr A.Ahmed seeks adjou 

-ment on behalf of Mr SJli due to his 

ind.tspositiOn. Mr Das desires to have a 

longer adjrnment due to personal reaso 
• 	 .5 	 . 	 ns. 

• 	 Hearing adjourned to 14.6.96. 

9 pt . 	 .• 

	

mei• •-• 	 S  

	

pg 	

. 

	

18-6-96 	 Mr.S.A1i Sr,C.G.S.C. is present. 

List for hearing on 27-6-96. 	 I  

lnt 	 . 	Nember 
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'I 	S  

26.6.96 	Hearing be taken up tomorrow, 27.6.96, as originally 

fixed. 	. 	 S  

• 	 Mr 

nkm 

	

27.6.96 	 Learned counsel Mr R. Das for the 

applicant. Learned Sr. C.G.S.C., • Mr S. 'Au, for 

the respondents. 

Counsel, for the parties have completed 

their submissions. Hearing concluded. Judgment 

reserved. 

Member 

nkm 

	

2.7.96 
	

None, present. Judgment pronounced. 

Application is disposed of in terrnsof 

the direction in the order. No order as. 

to costs. 

Member 

pg 
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CENTRAL ADIIINISTRATIVE TRIBUNAL 
GLJWAHATI BENCH :: GUWAHATI-5. 

O.A. NO. 16/95 

• 	 T.A 	NO. 

DATE OF DECISION 2-7-1996. 

SHRI SUB RATA KUMAR DHAR 
(PETITIONER(S) 

• SHRI RANJIT DAS 	 ADJOCATE FOR THE 
PETITIONER (s) 

dERSUS 

UNION OF INDIA & ORS. 	 - 
RESPONDENT () 

SR. C.G.S.C. MR.S.ALI 	 AD\JOCTE FOR THE 
• 	•---------------- 	 RESPONDENT (s) 

THE HON'BLE S}iRIG.L.SANGLYINE, ADMINISTRATIVE MEMBER 

THE HON t  BLE 	 . 

	

• 	
S

1 whether Reorters of local papers may be allowed to 
sce the juivent ? 

2 • To be referred to te Reporter or not ? - 

	

• 	 3. Whether their Lord.hips wish to see the fair copy of 
• 	the judgment' 

	

Z . • 	• 	.4. Whether the Judqment is to be circulated to the other 
benches ? 	 S  

Judgmdnt delivered by Hontble ADMINISTRATEM4BZR 

* 	I 
5_' 	

5 

( 	 - 



411-  

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.126/19950 

Date of Order: This the 2n&. Day of July 1996. 

FION 'BLE SHRI G.L.SANGLYINE, 4DI4NISTRATIVE MEMBER \ 

hri Subrataicumar Dhai, 
on of Shri Sudhir tanjan Dhar, 

 

Upper Division Assistant, 
Office of the Commandant, 
No.2 Maintenance Grop, Assarn Rifles, 
C/o.99 A.P.O.(Quarter No.143.Type III). 
Jail Road, Silchar. 
District: Cachar, Assam. 

By Advocate ShrI Ranjit Das, 

-Versus- 

Applicant, 

The Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Home Affairso, 
New Delhi, 

The Director General of Assam Rifles, 
Shillong, Meha1aya. 

 

3 The Deputy Dlrector(Administration), 
Office of the Director General of Assam Rifles, 
Shillong, Meghalaya. 

4, The Deputy Commandant, Adjutant No.2 Maintenance 
Group, Assam Rifles, C/c 99 A.P.O. 
Jail Road, Slichar, 
District:Cachar, Assam. 	.,.. 	 Respondents. 

By Advocate Mr.S.Ali, Sr,C.G.S.C. 

a 

ORDER. 

SANGLYINE, MEMBER(A) 

The Applicant is aggrieved with his order of 

transfer dated 6-6-1995 transferring him to Naginimara, 

Nagaland. It had not been shown by the learned counsel 

of the applicant that any rule or guideline of transfer 

isting in the organisation had been violated by the 

contd/- 
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respondents in issuing the impugned order of transfer. 

Sri Das however submitted that malafide was behind the issue 

of the transfer order. This according to him would be 

evident from the frequent transfers in the case of the 

applicant and the rejection of the request of the applicant 

to remain in Slichar despite the fact that the applicant 

ha;Iven medidát treatment of his wife, who is suffering 

from cancer as a round in support of his request. 

I have perused  the records of this O.A. and heard the 

contentions of the learned counsels of both sides. I do not 

find any substance in the contention that the frequent 

transfers in the case of the applicant are evIdence of 

• 

	

	malafide on the patof the respondents. The written state- 

ment of the iespon1ents has disclosed that in many occasions 

the transfers weremade on request of the applicant and in 

• the major portion of his career he enjoed soft station 

postings. These were not rebutted by the applicant. 

In fact, it is seeri that in January, 1991 he was transferred 

to Kiphere, Nagalard but perhaps on his own request, the 

applicant was agair transferred to Silchar in March, 1991 

the place where he is contInuing till to-day. In 1995 he 

was transferred toManipr area but on his request on the 

ground of Illness of his wife the order of transfer was 

modified and posted to Naginimara. Thus the contention that 

there is malafide because.of frequent transfers is tinaccepta-

ble. 

It is not the case of the respondents that the appli-

cant had not compli 1ed with the guidelines regarding compa-

ssionate postings. On the other hand the respondents admitted 

that the modificatin from 7 AR to 13AR was on humanitarian 

coritd/- 
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consideration for they accepted the plea of the applicant 

that it would be more convenient for his " wife to attend 

Taa Mmoria1 Hospital, Mumbal if he was posted in a place 

nearer to rail head. It is not understood however why their 

humanitarian consideration should have fallen short of 

expectation and giien rise to agitation before this Tribunal 

in the facts of this case. If the respondents are keen for 

the well being of their np1oyees, It was necessary in 

this case for themito ascertain ihether the wife 6f the 	T 

applicant was actually suffering from 6ancer as stated by 

him. If it Is found to be true, they would next consider 

whether transferring the applicant to Naginimara would give 

more solace or rel.ef to him and his wife than retaining 

him in Silchar. Perhaps no one would dispute that there are 

better and more medical facilities in Sflchar than in 

Naginimara. It will not be insurmountable for the respondents 

to adjust their adninistrative needs if they find that the 

personal problems of the applicant is genuine and deserving, 

4. 	This Tribunal would not ordinarily interfere on plea 

of personal difficulties in matters of transfer. However, 

in the facts of this case, I direct the respondents to 

reconsider the case of the applicant afresh on merit and at 

their discretion. ThIs exercise may be completed early but 

not later than two, months from the date of receipt of this 

order by the respondent No.2. The applicant shall not be moved 

out till cornpletioh of such exercise. 

The appiicatkon is disposed of, 

No order as o costs. 

(G.L.SAN(GIJYIE) 

LVI 	 ADITINISTRAT fE MEMBER 



I 

H 
APP1.1ATI0N 	S=1OK 1,9 .  OP THE ADMINISTRATIVE  

TRIJNAL ACT, 1985. 

Tttie of the case :; Shri Subrata Kr.Dhar .. .Aplicant 

- Versus 

Union of India & ors .. .Respondents 

LI995 

IWitj 	 I N D E X 
• 	

'' 	 - - - - 	- 	- - : -  
-- - - - - -  i 	

- 

Description of documents relied upon Page Nos 

Application 	 - 	 1 to I3 

Impugned orders 	 - 	 L 23 

Documents 	 - 

40 Other documents:  

• 	 5, Väka1atma 

6. Notice 	 - 

Signature of the 
Applicant 

For use in Trjbuna's office : 

Date of Piling or 
date of receipt by post 

Registration No. ... 

Signature 
for Registrar 

-- 

P.T.O. 
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IN THE CEU1RM ADMINISTRhTIVE. TRIBUNAL., GWJHATI BEH. 

of 1995.. 

Shri Sübrata. KUmar ,Dbar, 

Son èf Shri Sudhjr Ranjan Dhar,. 

,/UPPer Dijsjn assistant, 

Of fce of the commdant.. 

No. 2...Maintenance Goupssem Rifles, 
99 A.P.O.  (Quarter No.. I43,ype III), 

em 

Jail Road,. Silchar, 

District Cachar, Assarn. 

• • •. APPL]XANT 

- Versus 

2 The Union of India, 

represented by the Secretary to 

the Government of India.. 

Ministiy of Home Affairs, 

New Delhi. 

Z. The Director General of Assam Rifles, 
Shillong, Meghalaya. 

J 3.1 The Deputy D.ire.ctor(AtjnjstratjOflL 

affice of the Djreor General of 

Assam Rifles, Shillong, .Meghaiaya. 

4. The+Comman9nt,i U0.1 Maintenance Group, 
Assam RXfIé C/o 9 A.P.O.., 

Jail Road, Silchar, 

lljstrjct :. Cachar, Assarn. 

•••• ftESEIr& 

DETAILZ OF AP,T ION :. 

.Pjc5 of the order against which the 
applicatjon is made : 

Posting on transfer vide order No. A 2972, 

dated 
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dated 6.6.95 (passed by Col.:G.P.S.. 

Bedi, Deputy Director (dministration) 
'!Branch, Office of the Director 
neral of 	Rifles, Shillong,. 

Neghalaya)toI3 &&Ra i.e. at Naginimara 

in Non District of the sttte of Nagaland 

in modification of order of earlier 

transfer to 7 A.R. *x L.e 	at Imphal 
in the state of Nanipur. 

(b): 	Posting on transfer vide order Mo.VIII. 

13 Oi'3/18,Wg 5/511, dated 2.2.6.95 (passed 

by Shri Q.Nala, Deputy Commandant 

jutant, in the office of the Commandant 

No. 2 Mafltenance Group, Assam Rifles, 

Silchar)to 13 A.R.. i.e. at Naginimara 
in the Non D-jstrict of Nagaland instead, 

of 7 A.R.. i.te. at Imphal in the' state of 

Manipur directing to move by 2.795 to 

20.1.95 without waiting relief and 

further directing to submit clearance 

certificate completed to 'A 	Branch by 
10.1.95 for issue of necessary movement 

order. 

a. Jurisdiction of the Tribunal : 

The 'applicant declares that the subject matter 
of the orders' against' wIich he wants redressal is within 
the jurisdiction of the Tribunal as per provisions under 

section 14 (i)of the Adminjstrjve TLrjbunals 	ct,1985.' 

3. Limitation : 

The applicant further declares that the 

application is within the limitation, period prescribed 
in section 21 of the Mninjstratjve Tjbuns Act.19850olik tt 	 \-b( 	o/ 	/ 9 s 

4w Facts 

/ 

/ 
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4.1 Facts of the case 

(A): 	That the applicant after passing P.XI,.(Arts). Exa- 

mination in 1965 from the 	 got appointed 

as Lower Division Assistanilin theoffce of the Coandarrt 

Asam Rifles at Ajzawal ±f'the.state of Mizoram and conti- 

nued as such upto Agust, 1968. That he was transferred 

and posted in the same capacity in Xmphal in August,.1968 

and continued 	there upto March, 1976. Subsequently . 

•7b the applicant was transferred as L.D.Asstt. in the 1:5th 

Ass am RIfles, Ztrneheboto, Nagal and. The applicant joined 

in time and contjimed till. Jtine, 198r. Then the applicant 

was again transferred to Ghaspani in Nagaland and he 3aiM 

worked there till June, 1985. At this stage the applicant 
" was promoted to the post of Upper Division Assistant in 

the office of the 	Assazn Rifles, Headquarter Naga.- 

land Range(South) Kohirna. The applicant )Oined there in 

June, '1985 and worked there tilt. Decetpber,1989 whereafter 

he was' transferred to 2,7thAsam Rifles at Teliamore at 

at Tripura were be worked till Decnber, 1990. Thereafter 

in January, 1,991the applicant was asked to move to 

K'iphere in Nagaland. The applicant joined at ICiphere in 

June, 1991. and worked upto March, 1991. When he was trans- 

ferred and posted to the office ofthe Conimandant,No. 2. 

\ 	Maintenance Group of Assain Rifles at' Slichar and the 

'.- 	 application is stilL working there. 

-" 	t) 	That the applicant states that during the whole 
téàure of service i.e.; from 1966 to 1991 for about 2.5 

years, the applicant was put to feequent transfers i.e. 
(sv) 

as many as, 	times, which the applicant always duly 

complied with annever made any prayer whatsoever at 

any point ..'. 

I 
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any point of time for stay/cancellation, of his trans-

fer orders. The service career of the applicant is full 

of appreciations inasmuchas all the concerned authorities 

under whom the applicant has the occasion to serve were 

satisfied at the sincerity, integrity and devotion of 

the appliCant. 

(CJ' 	That the applicant states that while he was 

working at Siichar his wife Smti ,Ratna Dhar fell ill. 

She was then treated at the &ilchar Medical College & 

Hospital (Hospital No. 07842) from 3010..92 and after 

examination and investigation, the disease was prelimina-

rily diagnise 	 with the 

approval: from+the  Director of Health Services, Assram, she 

was shifted to Tata. Memorial ibapital tt Bombay-12 where 

she was examined and treated from 14.'12.92. vide Ce No. 

BE, No.24519. She was then administered 3(three) courses 

of Cemo-therapy and was released with advice to come after 

3 months for check-up. 

The petitioner furtherstates that she was taken 

to Bombay for the: second time.and after adthiss ion in the 

Hospital. was operated on I4.9 bfter operat&on again 

3three) courses of caino-kheapy were administered and 

she was released on advice to come after three months. A 

per advice of the attending Doctors of the Hospital there- 

after the applicant took her there in September,1993, 

December, 1993 and March, 1994. The applicant, thereafter 

could not go with her in June, 1994 (which was due), but 

went in October, 1994 instead and after check-up came witic 
advice to go in Febrjrj, r995. The applicant went with her 

in February... 
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in February,1995 and this time the Doctor advised that 

ihé should be brouçht up for check-UP in gust,1995 next. 

True photocopies oftheMediCal 

errtif icateS. and papers are annex- 

eLherewith and marked as Document 

No. .IT,2. 34.5 and6 respectivelY. 

(:L 	That the applicant states that again he was 

transferred vide ig..No.A29C,. dated 31.i.95 passed by 

the Respondent No2_ and as such, he made a, representation 

on 4.2.1995 and prayed for cancellation of transfer order 

on the medical ground of his: wife, who is suffering from 

cancerànd prayed to allow him to stay at Silcbar upto 

March, 1996. 

True copy of the aforesaid repre- 

setitat ion dated 4 .2-.9 5 is annexed 

herewith and .marked as Document 

NO. 7. 

That the applicant states that vIde order No. 

2972:, dated 6.6.:95 passed by the Respondent No.' 3modifyi-

ng his transfer ta and posting to 7 A.R. i.e.t at Imphal 

to 13 A.R. i.e. a Nagijthnara: in Mon district of Nagaland, 

without considering his representation dated 4.20-95. 

Tbeeeafter vide order NO. VIII.1301,3/18//95/51I, 

dated. 22.6.95, passed under orders of Respondent No. 4, 

the applicant ku was transferred and posted at Naginimara 

in the Mon district of Nagaland instead of7 A.R. i.e. at 

Xmphal in NanipIr directing to move by 2.7.95 to 20.:7.95 

without waiting relief and further directing to lubmit 

clearance ... 

p 



.clerance certificat, to 'A' Branch by 10.7.95 for issue 

of neessary movent,nt orders. 

True copies of the aforesaid 

transfer orders dated 6.6.95 

and 22.6.95 are annexed herewith 

and marked as Documents No. 8 

and 9 .  respectively. 

That the applicant states that 

Asstt.:, Suxgeon. of at,Metho.jal Hospital videcertificate 
dated .16.2.95 (Document No. 6)advjsed that his wife's 

ailment was diagnisea 'as a. case of Carama of Overy 
i*gj 

for which she was treated with surgery and chemo-therap 
in 1993. She requires close monitoring at short regular 
interval.. As such, it is advised to be near a. place which 
has "a. cancer centre and avoid streneous busJ ourney She 

also needs evaluation of her dseae status at Tata 
Memer4 

-al, once in 4-6 month. 

Keeping'that in view she was kept under the 

Cachar Cancer Hospital Society at N.L.Avenue,sjlch ar_5 
for regular Check_up at regular Interval for consIder1e 

perIod. Acertjfjcate dated 30.6.95 from r.C.Chouury  
General Secretary of 

the Society which would amply clarify 
this point is. annexed herewith., 

True copy of the aforesaid certi-. 

ficate dated 30.6.95 is annexed 

herewjth and marked as flócurnent 

. 10.; 

CGJ 

10 
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(G)I 	That the applicait tt submits that in the 

place of his transfer i.e. at Naginimara. in Mon district 

of Naga].and, there is 'no such medical facility and as such 

she cannot be taken there neither she, could be kept at 

ilchar in absence of the applicant at this critical stagó 

The applicant further subrnts that there will 

be no dislocation 01 official inconvenience if the operat- 
ion of 	 - 

/impugned Transfer orders C i.e. at Document No. S and 9)' 

are stayed by this Hoi'ble Tribunal for the sake of proper 

treatment of his, wife,on humanitarian ground. 

(H.) 	That the applicant, begs to submit that kkzx the 

matter being extremely urgent owing to finality of the 

impugned orders'. which would come In into force on and from 

o.7.1995 , it is a fit case where your Lordships' would 

be gracious enoughto interefere on humanitarian ground in 

the interest of justice, otherwise great loss, and injury 

would be caused to the applicant and the same cannot be 

compensated by money. 

That the applicant's family consisting of a 

schoo1cgoinq son and a. school going daughter with his 

ailing wife and ther.is no other able-bodied male member 

in the family to look after his wife at this critical 

stage of her hëàlth. 	 / 

(J) 	That this application is made bonafide and in 

the interest of justice. 

6. Grounds for relief with legal provisions. 

For that the applicant having an exemplary 

clean 
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clean service records and having been found to be 

dependeble, disciplined and sincere employee of the 

Respondents, the Respondents acted -'arbitearily and 

discriminatorily in not considering the grave circum-

stances under which the applicanthas been subjectted to 

as Mm a. result of tk* passing of he impugned order, 

the impugned orders ar4 liable to be set aside and quashed 

(Ii.) 	For that throughout the whole service career 

this applicart having been subj eàéd to frequent trans-

fers, however, oii public interest, and the applicat 

having duly complied with all these orders, the inaction 

of the Respndents in considering the sop representation 

for no€ tratsfering him for a limited period of 6(six) 

months the same is vitiated for total non-application 

of mind, and as such the same is liable to set aside and 

uashed. 

IIL For that the wife of the applicant being a 

patient of a1vanced cancer and being under constant aa* 
meicai. hécc-up, and the applicant having prayed for 

stay of his transfer from Silchar for a limited period 

so that his wife could get medical attendance of Silchar 
Medical Cöllge & Hospit al inc luding that of C achar Cancer 
Hospital Society inasmucha.s-  the plate of transfer of the 

applicant is a. renote place of Nagaland where such 

facilities •;•. 
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facilities are not available and, as such, the Respon 

dents ought to have conai.dered the prayer of the appli-

cant on- humnitariafl ground. 

(IVL 	Tór that the Respondents acted illegally,. 

arbitrarily and discriminatorily, in forcing the applicant 

to move to Naginimara- in Mon district of t4aqaland knowing 

fully well that the same shall result in death of the 

I 
wife of the applicant for lack of medical facility more so 

when there is no exigency for such transfer, and in this 

view of the matter the impugned transfer orders at Docum 

t No. 8 and 9 are liable to be set aside and quashed. 

(V). 	For that the impugned orders not having been 

passed in public interest the same is arbitrary and unfai 

(VIi 	For that the impugned orders are violative of 

1rticle 14- and 21. of the Constitution of India. 

6.. Details of the remedies exhausted 

The applicant declares that the applIcant had 

filed representation.béfpre. the RespondentNo. 2: on 4.2.95 

which received - no consideration whatsoever. Rather the 

Respondent NO. 2 and 3 have implidely rejected the same 

by directing ininediate. releasó ofthe applicant from his 

present place of Posting on or b fore 10.7 .95 ositively."-' 	t 
V 	\t 	 &ca 	 ' 

Copy of the representation dated 4.2.95 is 

annexed herewith as Document No.7. 

7. Matters 



a 

L. 
,1 

4 

-10-- 

7. Matters not previously filed or pending with 

any other court : 

The applicant further declares that he had not 

previously filed any application, writ petition or sit 

regarding the matter in respect of which this application 

has been made, before any court or any other authority or 

any other Bench of the Tribunal nor any such application 

writ petition or suit is pending before any of them. 

8, Relief(s )' sought : 

In view of the facts mentioned in paragraph 

6 above, your Lordships' may be pleased to 

pass necessary orders directing the R.espon-

dents todraw, recall or otherwise 

forebear f= giving effect to the Impugned 

transfer &osting orders NO.A 2972 dated 

6.6.95 (Document No. 8)_ and Order No.VIII.' 

3013/18/A/95/51,1, dated 22.6.95 	xb31  

fix (Documènt No. 9)  and after hearing the 

parties be further pleased to quash the 

said Impugned orders dated 6.6.95 and 22.6. 

1995 (Document Nos 8 and 9) and! or pass 

such other order/orders as to your Lordships' 

may deem fit and proper for violati.q of 

the provisions of Article 14 and 21 of the 

constitution of India. 

And for this, the petitioner,as in duty bound, shall ever 

pray. 

9.- Interim order, if any prayed for : 

Pending final decision on the application, 

the applicant... 



- 

the applicant seeks the following 

interim order 	 - 

It is further prayed that your 

Lordships may further be pleased to 

stay the operation of the impugned orders 

dated 6.6.95 and 22.6.95 (Document No. 8 

and ) of this Applicatjoi *  in the interest 

of just ice on humanitarian ground for the 

sake of saving the life of his ailing wife 

in partju1ar(cancer patient) and for 

savin.g the family in general. 

iTO.. 	the event of application being sent by registered 
post, it mW be st: ted whether the applicant desires it 

to have oral hearing at the admission stage and f* if so, 
hehlI attach a self-address7ed Post C:d oi Inland letter 
at which intimation regardinqthe date of hearing would be 
sent to him. 

1L Particulars of Bank Draft/Postal Order filed in rospe 
of theappijcation fee 

N.er of Indian Postal Order - 

Name of the issuing PostOffice - 

Date of issue of Xbjtaj order(s) 

Post office atwhich payable Guwahati. 

l2 ... 
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12, Listof enclosures :. 

j4 Document No.. 1 - Referal 1kirx1 Board of Silchar 
Medical College Hospital No.. 

CH/I0/88/278, dated 4.1I.92. 

21 Document No.;2 - Tata Memorial Hospital, Bombay 'S 

prescription dated 14.12.92. 

Document No. 3 - ata Memorial Centre Patient card 

. BE - 24518 dated 14.12.920 

Document Nø..4 - Discharge Sunuary of Tata,Nemorial 

HoSpital, Bombay-12. 

Document No. 5 - advice Slip in Form No. 7 of ar.H.B. 

Tongaonkar advisinthe patieüt to 

come to the Hospital on 14. 8.95 
at 2 P.K. next for evaluation treatmeft  

DocumentNo. 6 - Ceitificate dated 16.2.95 of 

Tongaonkar advising the patient to be 

requiring close monitoring. 

Document No. 7 - Representation addressed to Director 
Generalof - Asam Rifles,Shillong-It 

- ted 4.2.1995. 

8). Document No. .8 -npugned. order N0.2972dated 6.6.95 
issuedby Cól.G.PS.3edi,DD() 1 A' 
Branch,D..G.A.RdShillonq. 

9) Document No.9 - Imptgnea order No.Y11143013/118/A/95/ 

511, dated 22T..6.95 issued by G.N..Kala 

Dy.Cómmdt.jt.,Office of the Cormuatie 
-nt,. No.. 2 Maintenance group,Assam 
.Rifles,Silchar., 

joy Document No.IO --CertjtiCte 1kfCa No.CCkIS/SIa 

dtd..3o.6.95 issued-by Dr.Chirunoy Chou-

dhrpry,. General Secretary of the Cac 
- r cancer Hospital 8ociety, LS.. 
kvenue, Sj  lchar-5.. 

VERIFXCkFION. •••. 
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I, Shri Subrata Kimar Dhar, son of Shri Sudhjr 

RanjanDhar, aged about 51: yearS, working as Upper 

Division lssistant in the office of the Commandant, 

No. Maintenance Group, &sam Rifles,C/o 99 A.P.0. at 

J'ail Road, Sjlchar in the district of cachar, Assam, 

do hereby vrify that the contents of paragraphs 

are true to my 

personal knowledge and paragraphs C ) 
believed to be true on legal advice 

and that I have not suppressed any material, fact. 

Date : 6.7.199.5. 

Place 2: Guwahati. 

v -cDv 

Siqnature of the Applicant 

. . . 

OT 

The Registrar,"' 
éntral Admjnistrative Tribunal, 

Gauhati Bench, 
Bhanqagarh, Güwahati-78 1005. 

. . . 
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TATA MEMORIAL HOSPITAL 

Name ---flJP  
1 	 First 

S-. 

DateJ4 PI '1' Lasé No. BE  N9 - 24518 

• ---___W.J-L7J± 	Referred by Dr.  Middle 

7 	 Address - 	 o( frLfJfr) &Eo')(C 
/ Last  

(I) Permanent 
Address: Room No. Floor 	J Ref. to Dr.______  

7Hoise No./Narne Nr.-_2 P 	
.•]/D_T_ 	-LtT)_1/TfLcO 

Viage/Town :_ Cl 	 P 	(2 	•__Taluka : 

Dizrfct 	 __State: 	 Pin Code  

(2) Local Address : 	 1'' 	/  

Pin Cede:  

Relarive/FrIep/d 	 -•_________________ _______________ 

Present duation cf. stay in Bombay 	 / fl Days/thXA. 	 -- 	Tei. No.  

Mother 	 L.' 	: 
Marwarl_Musijm_Chrt_parcjkh_Jp , _AflIc dian-Bud6histcther_'4on_ndian. 	- 

Agc ex— 	-1L..._l 	. •. 

,? 

incot e  

Diagnosis  	Histology  
ICD—O 	 . 	 ICD—O 

Adrrtss' 	 D.scharge 	 TREATMENT 

Date 	SURGERY 

---- 	
I  RADIOTHERAPY 	Site 	Dote 	Started/ 

-...,.. 	 Completed 

0 

- -•------- - 	
-.__- 	 CHEMOTHERAPY 	Drugs 	Nc, of Cour:e 	Started/ 

given 	Completed 

4 

No. Ca 	 Ref. back Very Advanced 

No.R.S. 
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up 

Date of 
Exam 
	 Treatment Advised 
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"a--- 

t AVICE TO Family Physician (Including advice on chemotherapy) 	/ 

p. 
 fj 

N 0. 	- I - 
Tel.: 4129750 

TATA MEMORIAL HOSPITAL 
(TATA MEMORIAL CENTRE) 

DR. ERNEST BORGES MARG, PAREL BOMBAY.-400 012. 

'N 

	DISCIL1QE BUMMARY 

NAME 	
t&'v 

AGE 	_SEX 	CASENo.________ 

SERVICE___  

SURGEONM * 	 - 

FINAL DIAGNOSIS 

SITE OF PRIMARY  

HISTOLOGY 



Hb 	 WBC 

BIOCHEMISTRy 

X-RAY CHEST 

OTHER RADIOLOGICAL INVESTIGA/ 

SPECIAL INVESTIGATIONS 

ECG 

S: 

INVESTIGATIONS 
SURGERY 	 DATE OF OPERATION 

URINE 	
' 	PROCEDURE  

- 	OPERATIVE FIN DINGS: () 
HISTOPATHOLOGY: PRIMARY 	NODE____________ 

OTHER MET  

RADIOTHERAPY CURATIVE! PALLIATIVE 

SITE 	- 	FROM ___________TO_________ 

UNIT 	TOTAL DOSE 	CGYS 	Fr 	DAYS 
BRACHYTHERAPY : INTRACAVITORY/ INTERSTITIAL 

TOTAL DOSE 	RADSAT ____ CGYS/HOUR IN 	HRS. 

CHEMOTHERAPY-PROTOCAL 

ENDOSCOpy :-
BIOPSY A.. NO. OF COURSES PLANNED 

El 
NO. OF COURSES GIVEN IN T. M. H. 
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TATA MEMORIAL HOSPITAL 
• DR. ERNEST BORGES MARO. 

PAREL, BOMBAY-400 012. 

NazneMkS Th,ar 	 No.ØE 451 

Please come to the Hospital and bring this slip with you 

Ofl_J).95__ 	•_ 	 it 2fPy 

for evaluation treatment. 

IF UNABLB TO COME AT TI-US TIME PLEASE WRITE TO THE HOSPITAL 

DR. H. B. TONGAONKAP 

Patient Must Present This Ticket At the Out Patients Department 

1,  , 
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TATA MEMORIAL HOSPITAL 
(TATA MEMORIAL CENTRE) 	 — 

Phone 414 6750 (6 lInes) 

Telex 	01173649 TMC IN 	 DR. ERNEST BORGES ROAD. 	¶ 

Fax 	022-446937 TMC IN 	 PAREL, BOMBAY400012. 

ty)o 4prtnq pherr CIBE45I97 aas cia,o. 	O's 41  

C4hO 4 OQf, 

aMo 	ag',d cbc.rw1be 	 I'43. PresevH 

ih .s 	94h.cae 6 	 close m enifr 

o the 1ea3e 	I-1x43 c sbor - -ei  cir irh-ta(. In elcr 

k acorr,ch This, 	io acl u i6oloic jr ker 

kc a 	hCcr ccr74-b 	 w-c$ .4b-th'U9 

bus 	 5 	qfroncco4.. h -s 

AI-OhAS,  0 71C 	4- ro 

X4 	 fonfar 

TH 
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Through proper ehann,1 

mom 

81 
IT 

SUB: 	 P 

- 	 / 

Wit)r..f.,.ne. ,  to your Dte ig No A 2902 	t Jon 	it i8 mbittedtXmpsste4 to tbieUlf27 ARm 
•np*a1enst treuni ( $eô.ici1 treatseijt of ny VUe ve was 
RI1ix2zxtrvs t *mat in ) vi'e your Dt. 81j Ks A 2% 400,4  1374 It And . GiORIII-reperted,44 14 r 91, eonpl*tte4 3 year and *0 .ntba at this 3.o. 

0* h'ivj *t Silehmr *7 'rif0 is I4ader treatnmt at 8ilO ar / 	s.iieai. a.Ueg, aM imd.rjçen. 	a3.r 3urgical p'atio, 0* $j Afe has been retr'e4 to TAIL $CRZA GAROWL OPXW ebay for flectacey trmatn.it. On Fa' 9p agj tc ridgc ano 	jther 1aor Operation at Iota epito]. *n4 oi 	t)at he is snffopj fin Cane*p 	Dee 92. ice then •y ihre. snt)to tnt,r 	sha USed to !4pert t ii 	nosprt* r, n.eetry treate4Pnt/cbeOk up. .r next date of 6hekup is ue *4 	Mj to Tate U.o,itai en :0:7eb 95:ith Spprov, of 
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In ie of feet etate b.ye X e eat 	eeet your honour kindly prntn,g,, alie no. to stay' at ii1char ap to . 
liar 1996 to euibl,s to got tho proper treatnet of a CtU 
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$ 7.r th met if ktath,etèa Cancer P*tjmt will renja over 

* Yours ajt' f %afly 
S 	 S 
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UDA 
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DTO 

UNCL1 

postinri/tfr rtav/Clk/uD1\ (°) ref sri 32 of apc fwd vide this 
D:e A/1-7./3-95/Vol My 23 (° 

firsUy () Shri S K Dhar ccrnma UDA 2 NGAR s tnds postd to 

7 AR modified and posted to 13 AR on medical ground 

due to his wife illness for two years () 

secondly () request instr 2 MrAR to carry out rnov btieen 

02 to 20 Jul Without fall (.) 

irdiv (.) all .'tck and all info 

Cal G P S Bedi DD(A) 	&A' Branch 	Dated 	6 Jun 95 

Tele No : PARX 230222/ 5552 

COL 
- 	 TOR 	-- 	hrs 
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'A' BRANCH 	 3 - 

VIII. 13013/18/A/95f1) 	Dated - Jun 95 

PTING rr FR WAAV(CLK) 

1, 	Further to our ION No. VIII, 13013/19/A/95 dt 
31May95. 

VV 2 0 	Shri. 5K Dhar, WA  has been ordered for postthg 
to 13 AR instead of 7AR vide DGAR sig No. A 2972 
dt Jun 06. Move of mdvi shouldbe completed by 
02 Jul 95 to 2() Jul 95 without waiting relief. 

/ 
3,, 	Yo are requested to release mdvi and instr 

Aw • 	 him t submit clearance cert duly completed to 
A Branc)f by 10 Jul 95 for issue of necessary movement 

~\611 

order.f 	 -• 

• 	/ 	• 	 • -. 	

/ 

	

Adjt • • 
	 Fwd to :- 

/7 	 By Cotndt 

Ord Branch 1 (Internal) 	 •. 
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THE CACHAR CANCER HOSPITAL SOCIETY 
(Registered Under Society Registration Act XXI of 1860 ride No. 850 of 1992-93) 

Donors are exempted from income Tax vide 80 G of Income Tax Act 1961 

Atfihiated in Indian Cancer Society 

N. S. AVENUE, SJLCHAR 788005 

Ref. No. CCHS / SLR / 
	 Date 30.6.95. - 

TO WHOM IT MAY CONCERN 

This is to certify that Shrimati Ratna Dhar 

wife of Shri Subrata Dhar of Assam Rifles,Silchar has 

\ 

	

	 been suffering from Cancer Overy. She recived necessary 

treatment in the Tata Memorial Hospital,BÔrnbay. 
In accordance with the Instructions and medical 

advice of Tata Memorial Hospital,Bomay, her case is 

* 

	

	 being regularly checked up and she will require such 

check up at regular interval for considerable period. 

At ri 
 

	

- "~ ~ 	q& 
• 	 (Dr.chinmoy Choudhur1y) 

• 	 General Secretary 

(era1 3e12 Sly 

no Cacti C zcer HopIt*l 
N S. Avea 
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Ok ON 

I THE CT 	I'NIR.TIV TRIBUNAL,U 	rI -' 

S 	 S .  

GU 

IN THE MATTER_OF: 

O-A No, 126/95 

• 	 Shri S. K. Dhar 	 - 

-Va- 

Union of India and others 

-d- 

IN THEATTR OP : 

Written Statements submitted by the 

Respondents Nos. 1,2,3 & 4 

ITTENSTENTS: 

The humble Respondents submit their 

written statements as f011ows - 

1. 	That,with regard to statements made in Para- 

graphs 1 to 3 of the aPplication, the Respondents 

have, no comments on them. 

,,/Th
2.  at t  with regard to Statements made in para-

graph 4(A) of the application, the Respondents beg 

to State that the aPplicant was appointed as 'iDA on 

13th Sept '66 and served upto 4th •August,69 at Ai z wal 

hjch classified soft tenure4 He was transferred to 

Contd.. .2/- 
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4 Assam ELf lee located at Imphal and he served 

there from 5th August,69 to 3rd March,78 	The 

4 Aseain Rifles was then classified soft tenure. 

He was posted to 15 Asam Rifles, Nagaland consi-

dering his pest service profile which classified - 

hard area tenure where he served from 4th March, 

78 to 10th July, 81, He was again posted to 16 

Aeam Rifles which classified soft tenure in Naga-

l9d fromll -th Jly,81 to July,19, 1985,  It is 

pointed out that the applict was transferred 

from 15 Assam Rifles to 16 Aseam Rifles before, 

completion of nor,nl tenure of 5 years on his oven 

request, since he was sufferitg from PlEURISY. 

After completionof normal tenure he was posted to 

Nagaland Range (owth) (Kohirna) On promotion, Thus 

he availed next soft-tenure where he served from 

21st Julyt 85 to 20th December'89 and was due for a 

hard area tenure. On 29th July,88 he requested for 

posting to a unit located in Tripura, nearer to his 

• home t6 and accordingly he was posted to 27 Assam 

Rifles. Thereafter, the uni-t moved from J-ts present 

location to Nagaland and he requested for a posting 

to 2 Naint G-roup Asam Rifles for a period of 1 year 

• . and 5 nionths vide his application dated 21st May'90. 

Further he, save an assurance that he would proceed 

On voluntary retirement on completion of 25 years 
- 
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servioe,after getting posted to 2 Aaint Group Assti 

Rifles, which has been Suppressed by the petitioner 

from the Hon'ble Tribunal. The petitioner was fully 

aware that posting to 2 Maint Group Assam Rifles was 

against the existing policy, After having joined 2 

Ilaint Group Asii Rifles.Silchar on 4the Narch,91 the 

petitioner failed to apply for voluntaisy retirement. 

The petitioner has now been posted to 7 Assam Rifles 

which he has failed to comply with. It is pertinent 

/ to mention here that the petitioner was required to 

conply with the posting order by 28th Feb'95, Later 

the petitioner personally approached. this Directorate 

on 5-6-95 and owing to the illness of his wife, reque- 

sted for a posting to a unit nearer to Rail head, which 

has been suppressed by the petitioner, Accordingly the 

petitiorer was posted to 13 Assam Rifles at Naginimr, 

Nagaland. The request of the petitioner for extension 

of date of move by 1 sep'95 was considered and was 

neither found juatnor genuine,. 

30 	That, with regards to statements made in Para- 

graph 4(B) of the application, the Respondents beg 

to state that the applicant was appointed to a trans-

ferable post, and as such the transfer is incidental 

to service of the applicant. Transfer from one place 

to another is necessary ih public interest and for 

achieving efficiency in public administration, It is 

an implied condition of service. kowever, 
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the applicant had availed the opportunity to serve 

durin-g entire service in soft areas except for 

service rendered with 15 Assam Rifles and for 	a 

short period with 27 Assam Rifles. Tdbefair to 
...... 	.. 

every member of the force, he was posted to 7 Assam 

lUfles which is semihard station and which he failed 

to comply with and instead requested for posting to 

a unit located nearer to railhead which was alsO 

granted by posting him on humantariangrounds for 

2 years which he accepted personally on 5th June,950 

4. 	That, with regards to the statements made in. 

paragraph 4(c) of the application, the Respondents 

beg to state that the same are subject to strictest 

proof by the applicant. 

That, with regard to statements made inpara-

graph 4(D) of the application, the Respondents beg 

to state that the order of transfer was issued after 

completion of.his tenure as per administrative inst-

ructions,However, no representation by the Respon- 

//4dent had been received at Headquarter Directorate 

General Apsait rifles.  

6. That, with regara to statements made in para- 

graph 4(E) 	of the application, the Respondents beg 

to state that the applicant personally requested to 

transfer him to a unit nearer to rail head. The re-

quest was duly considered by the Respondents and the 

ôrder of transfer wofl amended to post him to 13 A$sam 

Rifles which is nearer rail head instead of 7 Aesam 

Rifles on humanitarian grounds, which had been_acce 

Contd.. ..5/ 



pted by the applict. 	 . 
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7 .. 	That,.with regard to statements made in para- 

graph 4(P) of the application, the Respondents beg 

to state that the-Silohar Medical. Col].ege have io 

• 	 - 	facility for tretmen-t of Cancerpatient. Purther, 

the transfer from Silchr to Naginimara entails train 

journey and not bus journey. 

That, with regards to statements made in para- - 

graph 4(G.) of thoapplioation, the Respondents beg 

to state that his posting to Naginimara was considered 

convenient for the applicant being near to Rail head 

to enable him to undertke Rail Journey t Bombay for 

c-heck-up without. trouble. This was accepted by the 

applicant. It would be pertinent to mention hert- 

the applicant vide his application dated 23,6.95 reciue-

sted the Respondent to allowhim to report to 13 Assam. 

Riflea byfirst week of Sept.05. 

A copy of the applicatio dated 23.6.95 is 

annexed herewith as .Annexure -I. 

That, with regard to statements made in para-

graph 4(H) of the application, the Respondents beg to 

-- 	st5te that the sttement is baseless and motivated 

- since there is nothing, to prove that his transfer to 

- 13 Asn Rifles would obstruct the medical check-up 

of his wife. 
• 	 Gv 
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That, with regard to statements made in para-

graphs 4(I) and 40) of the application, the Respon-

dents beg to state that these are subject to stric-

test proof by the applict. 

That,, with regard to statements made in para 

grapli 5 of the application g  regarding Grounds for 

relief with legal provisions, the Respondents beg to 

state that none of the grounds.is  main1!, in law 

as well as in facts  and as such the application is 

liable to be dismissed. 

That, with regard to statements made in para-

graph 6 of the application, the. Respondents beg to 

state that the representation of the applicant was 

considered and dispOsed of taking intoaccOvnt the 

pros and cons of the Oase. 

That, with regard to statements made in para-

graph 7 of the appliôation, the Respondents have 

comments on them. 

That, with regard to statements made in para-

graph 8, regarding Relief(s)' sought for,the Respondents 

beg to state that the applicant is not entitled 'to any 

of the reliefs sought for and as such the application 

is liable to be dismissed, . 

Contd.. .7/ 
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That, with regaz- to statexñeflts made in para 

graph 	9 of the application, the Respondents beg to 

state that In view of the facts and ci.rcumstoes fla 

rrated above, the Interim order is liable to bedis-

missed. 

That, with regard to statements made in para- 

graphs lOto 13 of the application, the Respondents 

have no comments on them, 	. 

: 	 17. 	That, the Respondents submit that the applica- 

tion has devoid of merit and as such the sne is liable 

to be dismissed, 

Contd .... 8/ 

11 



-j 	 ' 

-8- 

èi ±'  

I, Arun Kainthia, Major, JAD (legal) for 

Director GeneralAssn Rifles, Shillong -793011 

do hereby solentüy declare that the statements 

me above are true to my know1edge,belief'd 

information. 

.d I sign the Verification on thisj3th 

day of APRIL,1996.at 

/\ 
ENT: 

I' 



, 

ShrjSY, Iha4 ijtirt  
No 2 Mjt Group  
.ACSam 	ifi05 
C/C 99 Apo 
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The Direct0te General  
AaCa Rjf05 

, 	13 rnc1'. ) 
ifl9(, 793011 

•Throunh ppCprR CHAN  

C 
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Sire 	 .' 

With 	fac0 to gur - Dte Sig o 	272 
06 	cc u,jcat 	to 	vie 2 1cIR 	dIII11)/1(; 
,5/1 	22 ur 	

b to SttA tht troatment/c o 
heck of my Wife 	i  Cancer Is duo 	14 4u9 95 ae per ad'ij 	of Tate M 1 HOpit1 flomty (Copy att), To et the reaervat2 	

of hearth X have 
t bocked tiCct t 	. 

	

• 	month °r1jer 	it i riot O85ib1O to ruove to 
 I CanCer. pat iert Witht resorvtj 

In vied of fact at&ted ab0 
I oarnestly 1. . honour 

kindly to extend the date 
of cOmlet1c of rr ry to 13 As 	

1fl tifl  returning frcza wed1calccxk, / my Wjf6, Purth- it is ubmjt 	that I wii mov0 to  her Ch 
I 	'' Y 	 95 	pprox 2 i1ay is Cck anc necesw trtmt 

movo 	 I 
le tO 	by ir3t weak of Sep 

Ct of %ndnesD I ohll rej vr • 	
Thankingy0 Sir. 

atcO 	Jun IF 

( b. I) 
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